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Neu Delhi: this the day of I8^,1999,'

HON • 3L E fl R. S. R. ADIGE, VICE CHAimAN(A).

HON'BLEMRS. LaKS^I SIJ.AMIN aTHaN,!^ EnBER(3).'

Shri Gul ab Singh,
s/o Sh.Bhima Ram,
Ryo 2620, Oauahar ttilony.
Fa ridabad.

2) 0 A No. 19 22/98 '

Shri K, C«Paucho ri,
s/o Shri Govind Ran,

f/o 129/ 28, Oauahar ODlony,
Fa ridabad* Applicants*

(By AdwGate: Shri D. R.Gupta)<r

Versus

1. The Diractor of Printing",
Ministry of Urban Dev/elopment &
Snploymait Affairs,

Mirman Bhauan,
N B u Del hi

2. Manager, Go wt, of India, Photolithi^p ress,
NIT Faridabad*' .Rbfondants

U\!an e appeared)
0 ROER

HON ' BL E MR. 5. R. A PI G E* VI CF CM al Rfl aN ( a) .

As these tuo 0 As involve common qusstioniof

lau and fact, they are being disposed o f by this

common orderi

IlL-Q- » 19 22/96 so p 1 i can t Sh ri P ̂ ;cho ri

impungs respond^ts* order dated 1.4,93 reverting him

from the post of Section Holder (Bdy) to the post of

Binder u.e,f. 1,4,98,

3. Adnittedly applicant uas p rcmo tgd as Section

Holder(3dy) on regular basis vide order dated 15,2.96

(Annexura-All). Respondents houaver state in their
reply that applicant had to be reverted from the

post of Section Hoidar(Bdy) to his erstuhile post

of Binder to acoommodnta one shri Bairan upon his
o



'h\
V' return From dq^utation. /ipiplicant baing the juniotmos

uas tharsFore reuerted •

4V Sim il arl y in 0 a No» 1622/98 gpp 1 i con t Sh ri

Gul ab . Sin:g!t impugn s reqaondents' order dated

1«4«93 reverting him F rom the post of Binder to

Asstts Bin der. F» 1,4,98 consequent to Shri Pauchori'

reversion to the post oF Binder,

5, Here also ue Find that applicant Shri Kq^oor

Chand uas promoted as Binder on regular basis uith

eFfect From order dated 15,2,96 (i^nexurs- II),

6, Respondents contend that as there uas n.o

vacant post oF Binder against uhi ch qpplic^t Shri Gul ab

Singfl could be retained consequent to Shri Pauchori's

reversionj, he (Gulab Singh) had also to be reverted to

the erstuhile post oF Asstt, Binder,

The question uhether in cases such as this "

a shou caUse notice uas essential beFore reversion uas

exanined and ansuered by a coordinate Division Bench

oF the Tribunal in Oa No, 1404/93 Mangal Singh II

UOI & Ors. That Bench held that uhere the-State had

no choice and the reversion orders be cane inevitable

because oF non-availability oF vacancy, the granting

OF opportunity became an gup ty Formality and served

no purpose other than to raise False hope^n the one hand

and delay on the other. In the light oF the above,

re^ondents cannot be Faulted For Failure to issue

snou cause notice beFora issuing the impugned orders.

8. During hearing applicant's counsel Shri aR,GLpta
however assarted that Shri Bai Ram proceeded on

deputation again barely a month aFter his return

and thereFore the vacancies again became available

against uhich the applicants in these tuo 0 As could have



•1.,
\

\
been adjusted? and the period of 1 month or so during

which Shri Dai Ram had returned to the dqoartmant cPuld

ha\/a been adjusted in iaE5®E®d appl i csots^ by asking

than to proceed on 1 eav/e ̂ uhi ch i,jDuld th^ haus

gi\/e5i than the b^efit of continuity on the higher

post.

9. Ue dispose of these OAs with a direction to

respondents that if sppl i cants m ak s self-(contained

r^D resentations to them in this regard^ they will

examine the same in accordance with rules and

instructions on the subject within 2 months of its

receipt^and dispose of those rep res^ tation s by a

detailed peaking and reasoned order under intimation

to applicants.'

10» These two OAs are disposed of in teams of

para 9 above. No costs.

11. Let a- copy "of this order be kept on the case

f 11 e of each 0 A,

(flRS. lAKSlfll SyArilNATHAW ) ( S.R.aOIGe/) '
M Er'iaER(3) WC£ CHaI FJ'iaN{a)

/ug/


